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.Proposal to Establ1sh T.V. station 
at Rajkot, GuJarat 

°142. SHRI ARVIND M. PATEL: 
SHRI D. P. J,ADEJJA: 

Will the Minister of INFORMATION 
AND BROADCASTiNG be pleased to 
state: 

(a) whether there is any proposal 
to establish a TV Station at Rajkot in 
Gujarat State; and 

(b) if SO. when it is likely to be 
established? 
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THE MINISTER OF INFORMATION 
AND BROADCASTING (8HRI I. K. 
'GUJRAL): The question is Ilot that of 
Saurashtra being neglecte'l. The ques-
tion is of our setting up new TV 
stations in a good number. Unfortu-
nately, the situation as it seems from 
the Fifth Plan projection is that we 
may not be able to set up TV stations 
in many places. 

SI'IRI P. G. MAVALANKAR: Is it 
because of the fact that the Govern-
ment are going ahead with regard to 
setting up of TV stations at some 
~ther places in Gujarst. 

sam I. K. GUJRAL: The Depart-
ment of space is setting up a low-
power station near Nadiad. Some 
part of Gujarat will be covered by 
the Satellite programme later 011'. 
GUjarat will be on the map. 
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!h!tftftg up 0 of TIDy Sector "frithhl Mae 
SmaU Scale Sector 

°143. SHRI R. V. SWAMINATHAN: 
SHRI P. M. MEHTA: 

Will the Minister of INDUSTR:AL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether Governmeat are con-
sidering to create new sector with:n 
the small scale sector called the tiny 
sector ronsisting of industries whose 
installed plant and machinery is worth 
blss than Rs. 1 lakh; 

(b) if so, by which time the final 
.decision in this regard is likely to be 
taken; and 

(C) to what extent this will be help-
ful? 

THE DEPUTY MINISTER IN TIll!. 
MINISTRY OF INDUSTRIAL DEV F.-
LOPMENT (SHRI Zl~\UR RAHMAN 
ANSARI): (a) No, Sir. 

(b) and (c). Do not arise. 

SHRI R. V. SWAMINATHAN: May 
know to what extent the Govern-

ment propose to help these tiny indus-
tries? 

SHRI ZIAUIR RAHMAN ANSARI: 
These tiny industries come under 
smalJ scale sector and all those provi-
sions which are there to help these 
small scale industries are avails 'lIe tor 
the tiny Industries alSO. 
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Mehta-not here. Shri H. M. Patel. 
ActiOn for Failure to preVeJlt 

Comm1lDa1 lDeicleata 
• 

-144. SHRI H. M. PATEL. 
SHRI BISHWANATH' JHUN-

JHUNWALA: 

Will the ,Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to a report 
m the "Hindustan Times" dated the 
20th September, 1973 that no State 
Government has SO far taken disci-
plinary action against any senior 
Official like Magistrate, Superinten-
dents of Police for his failure to pre-
vent communal inCiden,ts in the various 
parts of the country; 

(b) if so, the report, if any, received 
by Government on the subject from 
the State Governments; and 

(c) the reaction 
thereto? 

of Government 

THE MINISTER OF STATE IN THE 
MINISTRY OF HO,ME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHR! RAM NIW AS 
MIRDHA): (a) Yes, Sir. 

(b) and (c). A statement is laid OD 
the Table of the House. 

Statement 

The National Integration Council had 
recommended that the District Mag-
istrate and Superintendent Of Police 
should be made personally responsible 
for prompt action to prevent or stop 
communal disturbanr,es and that 
failure to take prompt and effective 
action should be considered as de-
reliction of duty and tt'e officers con-
cerned should be dealt with according-
ly. 'rhe recommendation had been 
suitably conveyed to the State Govern-
ments for taking appropriate action_ 

2 The State Governments were re-
Quested from time to time to furnish, 
Information regarding the action taken 
against various officials in connection 
with handling Of communal disturb-
ances. Complete information for the 
period January, 1967 to June, 1973 half 
'Jeen received from some States and 
Union Territory Administrations and 
the action taken against seniOr -officials 
in these States is given in annexure-I. 

ANNEXURE 1 

Name of State Rank of ofIIcial Action taken --------------------------------------------------
~. Andhra Pradesh 

2. Madhya Pradesh 

3- Maharashtra 

4. Kerala. 

(I) Sub-diviSional Magistrate 
(2) Deputy Superintendent of 

Police. 
(I) Deputy Inspector General 

(2) Sub-Divisional Magistrate 

(I) Warned 
(I) Warned. 

(I) {EXPlanation ofthese officers 
(I) has been obtained and the-

matter is under the con-
siderationof the State 

• (2' L Government. (3) Superintendent of Police 
. (I) Sub-Divisional Police 

Officer. 
reI) Warned to 'be more careful 

(2) -{ in future. 

. (I) Deputy Superintendent of 
Police. 

L (I) Matter i. under enDulry. 
(I) Placed under suspensIOn . 

NB (I) No action has been taken against any official in the States of Assam, Haryana, Hima-
chal Pradesh, Manipur, Nagaland, Orissa, Punjab, Tripura and the Union territories. 

(2) The available information regarding action taken against senior officials in respect 
of the other States indicates that Government of Bihar were considering the cases of" 
six Magistrates and the Government of Gu;arat have asked one District Magistrate 
to be more careful in future, admonished one Deputy Inspector General of Police and 
reprimanded one Superintendent of Police. 




